
PEG I ST ER ED 

Commercial Compiex(BDA) 
Indira Nagar, 
BANGALORE— 560 038. 

Dated gw3 DECR 
pp1icat ion No. 	872 	T) 

WP N. 	l?877182  

Applicant 

BS Sushadri 

To 

1, Sh Ranganatha Jois, Advocate, 
150/36, National High School fload q  

VU Puraml Bangalore 4 

Sh MS Padmarajaich, 
Senior Cintri]. Govt, Standing Counsel, 
sigh Court Buildings, 
Bangalore - I 

Chafrs*n, Central Board of Direct Taxes, 
New D.lhi. 

The Commissioner of Income Tax, 
Karnataka, BangaloVa 1, 

The Inspectiflg Assistant, 
CommiasioflIr of Income Tax, 
Mysore Range, Mysora. 

SUBJECT: Sending copies of Order passed by the Bench in 
Application No. 	872J5  (I) - 

.... 

	

\ 	Please find enclosed herewith the copy of the Order)' 

IT 1 passed by this Tribunal in the above said Application 

	

No. 	872/86(T) 	on 20..1086. 

UiAL) 
End: as above.  



IN THE CENT flAL4 ADMINISTIATIV E 
TII13Ur4A3L K3D1DITI0r4AIa BENCh, 

flANGAL4OflE 

Applicant 

s 
Advocate for Applicant 

ORDER SHEET 	 CM 
Application No ____ 

Respondent C (J( 
c,L . 

cç 	L--- 
dvocate for Respondent 

Date 	 Office Notes 	
I 	

Orders of Tribunal 

P KR 3/PS 

0 R D E! 

None present for the applicant. 

Shri M.S. Padmrajaiah for the respon—

CentE informs us that the transfer of 

the applicant to Tamil Nadu charç 

against which he filed this writ 

etition has since been cancelled 

and that he has been given a posting 

in the Karnataka charge of the Inccrni 

Tax Department by an order 	td 

1st September 1986. In vie of  this 
he submits that the griev;,lr,cE of the 

applicant has been fully redressed and 

nothing survives for considerLtion. 

In view of the above the application 

is dismissed as infrctuous. 

MEMBER (3) 	MEMBER (A) 
20.10.1986 	20.10.18 - 

bs v 


